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INTRODUCTION

I, the Chairman of the Public Accounts Committee having been
 authorised by the Committee to present the Report on their behalf presen
_ this First Report on the Appropriation Accounts (Posts and Tele‘graphS)'
1954 55 and Audit Report, 1956, Part I and Audit Report (Posts and
Telegraphs), 1957 Part I. - )

-2n The Appropmahon Accounts (Posts and Telegraphs) 195455 ané‘
~ Audit Report, 1956 Part II were laid on the Table of the House on the
19th December, 1956. The Audit Report (Posts and Telegraphs) 1957
Part I was laid on the Table of the House on 27th May, 1957. The Com-
mittee examined these Accounts etc., at their sittings held on the 4th
and 5th July, 1957,

3.  In their Report the Committee have again drawn attention to a
number of cases of losses, frauds, misappropriation of public money
etc., in which Departmental Officials were involved. The Committee

_ observe that disciplinary proceedings against the delinquent officials

~ have been delayed. While they appreciate the difficulties expressed

by the Posts and Telegraphs Department in this respect, the Committee

_feel that such difficulties are not insurmountable, They trust next

year’s accounts will show improvement in this respect,

4 The Committee regret that information desired by them in re-
gard to certain cases was not received by them in time for drafting
their report. 'They had, therefore, to defer consideration of these
cases.

B, A statement showing the summary of the principal recom- .
mpncat}ons of the Commnittee is appended to the Report (Appendix VHI) _

6.  The Committee place on record their appreclatzon of the

assistance rendered to them in their examination of these Accounts
by the Comptroller and Auditor General of India.

NEW DELHI, ‘ T. N, SINGH,

_ The 11tk September, 1957, Chatrmen,

Public Accounts Committee.



POSTS ANB "“ELEGRAPH DEPARTMENT

C‘anm}z wer E‘znpend?mre

‘F’Z%‘dﬂ{;‘ial‘wo?king of zlw PGS&S and TaZegmpﬁs ; Dsﬁaﬂmeni

‘ The fouowmg !;able shows the omgxnal and final grants and charged
prcpnatzon and expendzture incurred agamst each dunng the year 1954~ '

Original Grant Fmal*ciaf?fi ’ . Actual .
_or Appropriation. or Appro.  Expenditure. .
_priasion. - =

Tm@ai Expenditure met from 46, ‘ 46;52

Toral Expenditure met from
Capital Voted

BRI ey

e

;~3fA‘S the grants and Appropriation are for gross amounts, the above details

_do not include the recoveries which are adjusted in the accounts in reduc:

{tmn of expenditure.)

There was thus a saving of Rs. 392 lakhs or about 6% over the
itotal final grant during the year under review. There was a saving of
‘;,*0&57 in 1953-54 and excess of 0.5% in 1952.53.

There was a savmg of RBs. 42 iakhs or 0.9% in the voted expenc?t» ‘

; tiu*e riet from Revenue; of 347 lakhs or 21.2% in the expenditure met from
Capital; and of about Rs, 3 lakhs or 1.7% in charped appropriations. No

Supplementary grant or appropmatmn was ohtamed durmg the year under -




‘2,3 ‘ Under Grant No‘, 111- Cap:tal Outlay (()utsxde Revenue Ac
the saving of Rs. 347 lakhs (or 21.2%) occurred during the . year due m
ly to execution of less number of works than anumpated (Rs. 282 lakh
_and non~recexpt of stores and equipment, non raising of debits by othe
Departments and smaller purchases of stores ete. (Rs. 85 lakhs), B

__ing the course of evidence the Committee were informed that i in as ma

a5 350 works (estimated cost Rs. 256 lakhs) no expenditure was incur d
_ although provision therefor had been made in the Budget estmates, out
_ of these, 133 works could not be undertaken as land could not be
; acqulred In a number of cases even land acquisition proceed:mgsg
_ not been started during the year, The Committee were further mformed ;
 that in the previous year also there had beeen a saving of Rs. cne
_crore on account of d1fflcult1es in acquiring land for hmldmg worki-:,, ;

_ In extenuatlon 1t was urged by the representative of the Mlms»« ‘
. ,try of Finance (Communications) that although the provision made in

___respect of certain items had been over-opfimistic, they had fo view it

__in the context of the over-all provision made in the Five Year Plan
‘which had to be spent in the Plan period and the small oxpenditure
incurred in the first year of the Plan. In order to examine this case
in further detail, the Committee had desired to be furnished w1th

(1) A statement shcwmg brea’k up of the provxsxon made and
the expend1ture incurred under Liand Acqmsmon and Com ‘
_ struction of Buildings. ~ -
(2) A note giving reasons why the ? & T Department could
~not surrender the excess provisions at the time of the
revised estimates. '

. The‘Committee regret that this information has not yet been suppliedw . “"
them. =

8.  The Committee are not satisfied with the eXplanatmns given, .
In their opinion the tendency to provz,de funds in the Budget Estimates

on the basm of the Plan targets without a realistic appraisal of spend«

ing capacity would only hamper the progress of the Plan by locking up t
funds which could be profitably utilised elsewhere. This tendency is

__noticeable in other Ministries also. A more accurate estimation

_ of the spending capacity is very necessary especially in the context
of the present financial stringency and it is hoped all Ministries will
take due note of the observations of the Committee in this regard.

_ From the facts placed befcre them, the Committee are led to \
the conclus:ton that in thas case proper ﬁnancxal control had not been -




"‘sed either in the 1n1t1al stages orin subsequent stages despgte the
ct hat snmlar 1apses had heen pcmted ount b\y the Commatﬁee in prevxous ;

. Dumng thxs yea,r agazn 655 ma;or worl«.s mvolmnv an outlay of
. 75 lakhs s.e., over 1% of the total outlay, were carried out waihout
any sxpemfie provxsmn being made for them, in the budget. The corres-
ndmg number for the previous year was 868 and the outlay thereon ,
was Rs. 95.6 lakhs. The Committee regret to observe that the numher of
f‘works carried out without specific budget provision is still excessive.
_As has been often stressed by the Committee, the execution of a large
umber of works without specific provision therefor in the Budget Esti-
_mates presented to Parliament detracts from the efficacy of Parliamen
tary control over expenditure. It is desirable that the number of such
f non- budgei:ed works should be reduced t? the minimum m future,
n

Lasses Nugatory Eamendzz:we Fmancwi fweoulamfms

and. o:r/wr fo;mc:s of interest, ,

Parag 2 - Ewcesswaymenz éf labour wages n Engimecring Divisions.

5 According to the standing instructions, schedules of labour ~
rates are to be drawn up in the Posts & Telegraphs Department on the
basis of the average local rates for labour as prescribed by the local
 authorities, full reasons being indicated for allowing any increase over
 the local rates. Contrary to these instructions, in certain Engineering
Divisions in a Postal Circle, labourers engaged on departmental works
paid at rates higher than the local rates. The adoption of higher
rates over a penod of 24 vears had resulted in excess payment of over

_ Rs, 1.51,000/.. The rates have since been brought dovm appro‘ilmate
f"} to the local level '

. In evidence the representatives of P& T Department admitted
__ that the officers concerned in this case had acted contrary to the

_ existing instructions in paying higher rates to labour without assign
. g specific reasons. They, however, contended that th e excess pay-
__ments were not necessarily established as under the existing instruc-
_ tions payment at higher rates was permssxbie provided adequate
_ reasons were recorded for the same. . '

~ In‘ the ;opm.}(on Of the Committee, the primary irregularity in

_ this case was that the payment had been made contrary to the exist-

_ ing instructions issued by the Department. The fact that it has since
been possible to work at the local rates strongly supports the view

,that there has been avmdable extra expendzture« The Committe“%




therefore, desn’e that the P &T Department should 1nvest1gate thi
and fix responsibility on the persons concemed for makang payments
‘ hxgher rates without recordmg reasons, ;

,;Pam 3 Defeaﬁwe Workmq af a Posiaz Séaclc Depot

‘Gv - Thls case revealed several defec:ts in the workmg of a Posta
 Stock Depot There was neither proper storing an‘angements nor prope

__ store accounting procedure. The Depot was formed in Novenber 1953

_ primary account records were not opened upto April, 1954 The phy

_cal venfication of stock was not conducted till April, 1955 when a sho

_ tage of stores vworth about Rs 17,960/ was revealed. It was also noti

| that cloth worth over Rs 1,89,000/- was purchased over and above the |
1nitial purchases made on the basis of anticipated requirement for the yea
_ without linking the previcus indent for cloth, thus resulting in a net su

. plus of 88,000 yards which represented nearly one and a half years’ no
~ mal requirements. This cloth could not also be utilized in the following

_yearas the reqmrements for that year had been separately mdented for
‘and obtamed ‘ .

In the course of ovidence the Committee were informed that

the Shortage in stock had been re-assessed at Rs 1,743/~ The repre

- sentatave of the Department adritted that no physmal verification of

 stock was carried out during the first year. The excess purchase of . ;

 cloth was due to failure to check up the indent with the previous pur-
_ chases. The Department was taking action to fix responsmlhty on the

_ persons at fault ;

The Commlttee deplore the purchase of matemals in thlS cas
 without referance to the stock in hand The Committee desire that the

 department should take prompt steps to guard against such lapses. They
would also like to know the action taken by the P & T Department agamst
the persons responslble forover-indenting of cloth.

_ Para J of Audit Report 1957 —Part I - Infmcz}uous ewpendamre onthe ~
~ aoquzszizon of accommdation for housing a depamnental telepkme wﬂcskop\

7T A suvgesmon from a State mvemment the Posts & Telegraphs
Uepartment requested the State Govemment on 5th November, 1948 to set
aside a portion of 30,000 square feet (later revised to 61,000 square feet)

~ of accommodation already requisitioned by that State Covemment, for
_ housing an existing telephone workshop. The State Government suggested

inld anuary, 1949 that the Posts & Telegraphs Department mlght mstead ;




to ihe vendor.

f_of me’qu oecumed by Rejugees

ame. mme intim atm g that the property was mortgaged; ! ,
quidation). In March, 1949 the Reserve Bank of India infomed the
tries of Finance and Communications of the complicated nature of
le to the property and suggested reference to the Law Ministry hefore
purchase was finalised. Butnegotiations for the purchase contanued
ay, 1949 valuation of the property was made by the Consulting Sur

to the State Government on behalf of the Government of India who was
| 2 fee of Rs 5,293/~ Ch 3rd June, 1949 the Department requested the
s Covemment to extend the penod of requisition. Utimately, it was
ded not to purchase the prenmises and the pmperty ws dereqmsxtmned -
7th July, 1949, After some negotiations vith the State Covemnment, 8

sumof Rs. 45,137/ on account of rental charges was paid to the State 1
mment. The entire expenditure including the fee paid to the Surveyct
; xnfruchmus as the prermsas were never utlhsed by the Bepartment»

Qnmng ewdence z:he Commttee were mfcmd that the Heserve

Bank had recommended the purchase as it had advanced funds to a bank
 Liquidation) ) to whom the property was mortgaged and had suggested
that the payment might be made to it (Peserve Bank) direct. The Si}andmg -
Advxsory Committee approved of the purchase on the 1ith June, 1949 at
the value of Rs. 19 Iakhs as aasessed by the Surveyor to the State Govern
ment. Since the owner of the property was not agreeable to this vaiuatwn .
10 served a Iegal notice on 24th June and it was finally demded on éth
uiy, 194;9 ‘at a hxgh level'’ to drop the proposal f

~ The Commxttee are unable to appremate the reasons for subse~
‘, ‘uently abandoning the proposal to acquire the building after protracted ne-
_gotiations, The infructuous expenditure could have been avoided if the
 Department had, before examining the question of purchasing the property,

~ made full enquiries into the title to the property and the price acceptable

Pcz'm 5 of the Audit R’epm 2957 Pan I infmamous e:vpendzmi'e on rent

A Camer Repeater Station housed in a bu11d1ng construczed by ;
~;ﬂw Defence Department on a requisitioned property was taken over by the

sy

Posts and Telegraphs Department

in Ap

ril, 1947 on a monthly rent of

1,062/- Equipments were installed

_sheds and outhouses were left vacant.

Department in August, 1947 for release of the building, while the equip-
?ments were bemg transferred to another building, the sheds and out-

in the main building, but the
On bheing pressed by the Defence .

v



heuses Were occupled by refugees in September, 1949. When the u:ansfer
of the equlpment to the other building was completed in April, 1951 the
j}entwe premises were occupied by the refugees and continue to be cccupwd
. by them. The total infructuous expenditure on account of rental of the

~ premises has been estimated to be over Rs.1,28,000/- upto the end of 19
_ in addition to compensation claimed by the owner of property for damage
caused to the building by the refugees.

A similar case of infructuous expendlture which still contlnued
_ to be incurred by the Posts and Telegraphs Department was commented
upon in paragraphs 14 to 17 of the 13th Report of the Committee. The Com
mittee felt concerned at the recurrence of such cases and the inability of

_ the Department to rid themselves of the rental liability for the property.

_ They would observe that in the case under consideration, even though 1t;
~ was known that the refugees had occupied the sheds and out-houses by
_ September, 1949, adequate security measures were not taken to protect the .
remainder of the property at the time of vacating it in June, 1951, .

9. Explaining the legal difficulties in evicting the refugees, the
_representative of the Department stated that the Department could neither
take action under the Government Premises Eviction Act, 1950 which had
‘been declared Ultra vires by the Calcutta High Court nor could they ;
resort to the Rehabilitation of Displaced Persons and Eviction of Persons
in the Unauthorised Occupation of Liand Act 1951 since they were not the
owners of the property. The only course now open to them was to requisi-

tion the premises and thereafter take action for evmtmn of the unauthonsed ‘;"‘"?

persons.

10 While the Committee appreciate the legal complication in the case,

they cannot but express their concern at the large infructuous expenditure

which still continues to be incurred in the rental of these buildings. They

would once again stress the urgency of finding a solution to save the Ex-
chequer from this recurring liability and the Government of West Bengal
should be strongly urged to help in a final solution of this tangle.

. 10. - Para 6 Inadequate Planning in a Postal Seal Work shop |

In a Postal Workshop set up for manufacturing impressing stamps | .

~ and seals two furnaces were purchased by the department in March, 1949
~_at a cost of Rs.9,318/- in order to improve the quality of seals by proper
~‘ tempering. One of these, though installed in 1950, was not put




_to use on account of non-availability of electric power and the other
was not installed for want of accommodation. It was later found that
no scheme or proper lay-out for installation of the furnaces was
prepared before. acquiring them. One of the furnaces was sold to an
_industrial cooperative and the disposal of the other was under con-
sideration of the Department. ‘

It was stated in evidence tha‘t prior to March, 1949 the seals
were manufactured by private contractors. Since that arrangement
__was not satisfactory, the Depertment had decided to set up a small

S workshop. But while the proposal was still in the process of plannmg, -

_ an Officer of the Department purchased the two furnaces which he

_ found lying in a Military Transportation Department. Hventually, in

view of the difficulties about staff, accommodation and power supply,
the proposal was dropped and it was decided to entrust the work to

_ an industrial cooperative workers’ society consisting of the same
contractors and their employees who were originally doing the work.

; The Committee disapprove the manner in which the equip-

ment was purchased in this case without proper planning and investi-
gation regarding its usability. The Conmittee trust that in future the
Posts and Telegraphs Department would not embark on the purchase
of plant and machinery without a definite plan for using them,

11, Pam 7.« Expansion of the Bangalore Telephone System.

~ The Bangalore City Telerhone System was taken over by

the Posts & Telegraphs Department on the 1st April, 1950. At the

_ time of taking over the State Government had already sanctioned a
_sum of Bs. 88.5 lakhs for expansion of the system and equipment

worth Rs. 4.1 lakhs had been received against an order for stores worth
Rs. 81.4 lakhs. After integration, the Posts & Telegraphs Depart- ‘
 ment decided u jon further expansion of the system and the amalgama-
tion of the existing scheme amounting to Bs. §7,29,788 was sanctioned
by the Government in June, 1954, by which date an outlay of

R=, 65,85.890 had already been incurred on the project. Some estimates

still remained unsancticned and expenditure on the preject to the
extent of Rs. €9,90,424 remained uncovered by sanction upto March,
1958, :

. A large guantity of cables ordered by the State was of a
higher grade as compared to the Departmental standards and had to be




. - ;

. transferred to atocl«, or other works. (’able worth Rs. 3.61 lakhs were

rendered surplus for which disposal action was being taken by the
Department; ~

12.  Explaining the delay in the preparation of the estimates,
the representative of the Posts & Telegraphs Department stated in
evidence that some delay had occurred in deciding upon the usability
of the cables o‘rdéred by the Mysgore Government which were of a
higher grade. The P & T Department however continued to incur
expenditure on the project on the assum ption that the scheme had been
sanctioned by the Mysore Government and the commitment made by the
State Government had to be honoured. The Committee were further
inforimec by the Financial Adviser that the Ministry of Finance came
to know of the revised scheme only in 1953 when the Project

Estimate was submitted to them. However, budget provision was made
dumng the years 1950-51 to 1953-54 only to the extent of the amount
necessary to fulfil the contractual obligations of the Ex-Mysore

State which develved on the Government of indxa consequent on the
fmancml integration of the State.

The Committee were not fully convmced w:th the explana
_ tions given and desired to have the following further 1nformatmn*

(1) Before making the budget provxsmns, whether the
Ministry of Finance had enquired from the P & T
Department that the provision made was in respect of
orders placed by the old Mysore State and that the
scope of the scheme had notbeensubstantially revised
‘in the intervening period, and whether all the preliminar-
ies such as preparation of estimates, obtaining of
technical and administrative sanction, etc., had been
completed by the Department.

(ii) In case, the scheme prepared by the old Mysore
State was revised by the P & T Department, at what
stage was the revision made and what part of the
expenditure was in respect of the orders placed by
the old Mysore Governmont and the P & T Depart-
ment respectively.

not R
This information has/yet been supplied to the Committee.




fThey therefore, reserve their comments t111 they are in po%sess:on ef
the full facts of the case, ~

13 The attention of the Commttee was also drawn to an order
_ issued by the D.G. P & T in September 1952 which nade it ‘
 mandatory that no work should be undertaken without prior financial
_ sanction, except in cases of emergencxes Further, according to
_ this order, in case these instructions were disregarded, the questlon
_of reversion of the officers concerned would be considered. The
~_Director General, Posts & Telegraphs informed the Committee that
_ since the issue of these orders no case had come to his knowledge
_in whieh works had been undertaken without sanction of the detailed
_ estimates. The Committee find themselves in entire agreement with
_ the contents of that order and would like to examine how far that order .
had been complied with in the Bangalore case, after the mformatlon
on the points mem‘,}oned above has been recexved

In the course of tfe examination of this paragraph, the Com-
ptroller and Auditor General pointed out that his attention had been ;
irawn to a nunmber of other instances where the orders of September

1952 appeared to have been disregarded. The Comrittee desire that
 the D.G.P&T should keep a strict watch on all works of this
nature. " .

Para 8§ of the Audit Report 1967 - Part | - Failure of a tailoring con-
tractor to account for materials Qup;alzed oy a Posml Stock Depot for
delwem/ of f?mshed garments.

14. A Fxrmof Tailoring Contractors to whor . materials were

issued by a Circle Office Stock Depot, for supply of finished garments

failed to deliver the required quota of finished articles and could not
satisfactorily account for the tota)louantity of materials issued fo

them. The Arbitrator held the contractor liable for a sum of

Rs. 32,000. The case was pnding in the Court for enforcing the
Arbitrator’s award. The store accounts of the Depot revealed that

large quantities of materials were issued without reference to actual -
requirements and before the materials already issued had been accounted‘ .
for,

In evidence, the representative of the P ‘& T Department




;admlﬁsed that the Manager of the Stock Depot had failed to exercise the

“‘f‘nformal check expected of him and was responsible for the excess 1ssua£~~
_ of cloth without reference to actual requirements and without watching

the receipt of the stitched uniforms from the contractor. Departmental

_ proceedings had been instituted against the Manager for the recovery of

loss sustained from his pension and gratuity. The High Court had also
been moved for an injunstion to stop payment of the security deposits of
the contractor amounting to Rs, 18,000/- with the Rajlways and Controller
of Stationery. The Committee would like to be apprised of the final out-
come of the proceedings against the Manager of the Depot and the contrac>?~

tor.

15.  Para 10 of the Audit Beport 1957 - - Partl - Alleged fmuds wmo
the establishment nay bills of a heac post office.

A sum of Ps. 10,420/ had been drawn by a Head Post Officeon
various dates since April. 1259, as salary in the names of fictitious
persons. The fraud was dotected in September, 1954 The Accountant of
the Post Office, who veluntariiy refunded a sum of Bs. 5,650/ had been
dismissed from service with effect from 20th March, 1957 following his
conviction in a Court of Liaw,. ‘

Bxplaining the delay in instituting departmentsal proceedings in =
such cases the representative of the Department stated that frands in the
post offices generally led to the discovery of a series of other frauds on
investigation by the Police and for that reason the Department was
hesitant to hold up the Police investigation. The Committee wish to -
reiterate the importance of expeditious departrental action against the ‘
delinquent officials and trust that the Posts & Telegraphs Department
will take steps to achieve this end.

The Committee were informed that the accused had preferred an
appeal in the High Court. They would like to be apprised of the final
outcome of this case.

18.  Para 11 - Alleged theft at a Post Office Treasury.

As a result of Police investigations into a case of alleged
theft of Rs. 63,495/~ in cash and Rs. 4,186/4/- in insurad letters from
a post office on 29.8.56 thie Deputy Postmaster, the Head Treasurer,
a postman and an outsider were taken intc police custody. A sum of

. Bs. 87,196/4/- out of the total loss of Rs. 87,681/4/- was recovered

. by the “’ohce Further enquiries werein progress.




 In this case, it was explained to the Committee that departmental
proceedings could not be initiated before the police enquiry as any delay
in handing over the cases to the police would have hmdered the chances
of recovery of the money from the Postmaster.

.  The Committee suggest that it will be conducwe to better dlsmphn
:1f departmental proceedmgs are also started smultaneously .

Pam 1 ;‘3( 1) - Alleged Frauds in the Samnqs Bank anciz

In a Savings Bank Account in a Head Post Office withdrawals to
the extent of Rs. 20,900 were allowed against forged credit entries in
_ the Post Office Ledger Account and the Pass Book. In evidence it was .
_ stated that the fraud had been facilitated as 1n this particular post
 office Savings Bank transactions took place even at night. The initials
_ of the Deputy Post Master on duty in the day were forged and this could
_not be detected by the Deputy Postmaster on duty at night while allow-
_ ing the withdrawals from the account. Although sispicion in this case
_ was confined to the six persons who handled the Savings Bank Ledger,
it had not been possible for the Police to detect who committed the .
fraud.

The Committee were informed that the existing system of pay-
ments which facilitated such frauds was inherently defective. They .
desire that the Department in consultation with Audit should urgently
consider the revision of the procedure with a view to obviate the .
possibility of recurrence of such frauds They would also watch furbher ~
f developments in this particular case ~ ‘

18. Para 12(31) and (3i1).

The Audit para reported two other cases of misappropriation
_ amounting to Rs, 12,000 and Rs. 13,570 from Savings Bank Accounts of
_ Sub Post Offices. In the first case the accused had been sentenced to
_ nine months imprisonment and a fine of Rs. 100/~ each on two counts,
_ while in the other case, the Sub Posimaster concerned was being prose-
~ cuted in a Court of Law. The Committee would like to know the out-
__ come of the Court case in due course.

From the cases of misappropriation and embezzlement of public

__money in Sub Post Offices brought out in the Audit Reports year after
~ year, the Committee are led fo the view that the entire Savings Bank ‘
_procedure in Post Offices needs a thorough examination with aview to




12

‘ better safe-guarding of the interests of the State while at the same time
‘effectmg simplifications in the procedure in the mtevests of the depasmcx

19.  Para 13 of the Audit Report 1957 - Partl - dlieged substitution
? of contents of tnsured letlers. o

In May 1954 five msured letters valued at Bs. 19,400/~ were
stated to have been received in a damaged condition at a delivery office
and were found, when opened, to contain blank pieces of paper. Investa,‘ ;‘

_ gations by the Police and the Depariment were reported fo be in progress‘ -

. The Committee were informed that the police investigations had -
been rendered difficult in this case on account of certain omissions and .
commissions on the part of departmental officials. The representatives
of the P & T Department undertook to take departmental action against
the persons responsible for failure to observe the prescribed rules. The
Committee await the results of departmental investigations in this case,

At this Stage, the only comment which the Committee would like .
_ to make is that although more than three years have elapsed, very little
progress appears to have been made.

20, Pam 1} - Audit of Telephone Receipts,

The total amount of telephonerevenue outstanding on ist Septem-
ber, 1956 in respect of bills issued upto 31st March, 1956 amounted to .
about Rs, 75 lakhs, the major portion of which related to Government sub- .
scribers. The test audit of Telephone Revenue Accounts revealed
instances of short recoveries and failure to issue bills to the extent of
Rs. 2.40 lakhs. ~

In a note submitted to the last Committee (Appendix X to the 22nd

Report), they wereinformed that a number of steps had been taken by the
P&T Department to speed up recoveries including instructions to proscribe

- Governmentoffices in cases of default. The number of Telephone Revenue
Offices also increased from 9 to 12. As a result, the Committee were
informed, the amount of telephone revenue outstanding had been reduced
from Rs. 2.28 crores to Rs. 71.4 lakhs on 1.10.1955, The Committee see
no reason why the outstandings could not be brought down considerably.

21, Pams 1 5. and Z 6 -« Disposal of ouistonding Audit objeciions
and Inspection Reporis.

The to?sal number of objections and the money value thereof




i:scandmg in the books of Branch Audit Ofﬁce at the c:losure of Sep‘te
ber 1956 accounts were 47,453 and Rs. 10,64 lakhs respecmvely The
total number of inspection reports issued upto 31st March 1956 and tbe
ms of irregularities outstanding in the books of the Audit Offices at

e end of September 1956 were 926 and 7,835 respectxvely -

The Committee were concerned that delays in furnishing rephes ~~
Audit still continued. The Committee would reiterate their previous
recommendations made in paras 38 and 84 of their First Report (1951 ‘“\2)‘,_]
and Seventh Heport respecmveiy, and desired the P&T Department to
impress upon all the officers the importance of prompt attention to Audit
Observations. They trust that the position in this respect will show an
«1mpmvemeni; when they examme i:he next year’s accounts. ~

92 Pan 1}3 - Losses of Stores.

 The total number of cases of losses of stores during 1955 56 was
42.55 involving an amount of Rs. 10.65 lakhs. Qut of these thefts of -
copper wire from existing alignments alone accounted for a lossof
Rs 9.03 lakhs An aiarrmn;? feature of the situation was than the Iosses
_ had been steadily nising from year to year.

; In evidence the representative of the P&T Department explain-
_ ed that the theft of copper wire was essentially a law and order problem
_ and they had taken up the matter with the State Governments but with-
cut any tangible results. As an alternative the Department was con-
sidering the feasibility of usmg aluminium wires which were bemg tried
as an expenmental measure in some countrles ~ .

‘ In view of the magmtude of the losses involved, the Commlttee ‘
would suggest that the Department should study this problem in the
~ light of the measures adopted by other countries in such cases,

1
Store Accounting and Waﬂ:sbop&
Para 9 - Stores and Workshops.

The state of store accounting in Store Depots and cost account
ng in workshops continued to be unsatisfactory. The fallowing defects

B




were brought out in the Audit Report:-

@) There were over 29000 discrepancies in *. quantity balances ~
shown in priced ledger cards mamtamed in Accounts Office
and the stock cards maintained in Store Bepots upto 1955-56.

i) The value halances of stores computed as on 31-3-55 did not
show the correct position on acccunt of the existence of minus

~ balances of stores in very large number of cases in the pnced -

ledger cards.

_(iii) Charges on account of customs duty and reight charges amaunté;
ing to Bs.7,45,544 and Bs.4,89,620 respectively were not inclu-
ded in evaluating the price of stores at the time of revision of
kkrai;es ,

(1v) { a) 'li‘e abnormal dela\,« in the clasure of work orders Wh] ch ;
- was commen: ted upen in the 13th repert of the 2.A O snli con-
' ‘tmued L -

) (b) The manufacture accounts continued to exhibit large vari-
amons between tl.e actual and esumated cost of productien,

‘The Commlttee were concerned to ses that desplte repeate& as su«
rances given to them the state of store accounting in the P, & T. Departz
ment had not shown any imprevement, The represenbatwe of the 2. &1
Department explained during his evidence before the Committee that dis-
crepancies relating to the year 1955-56 had since been qucm’;cﬂed and re-
conciliation for 1958-57 was in progress.  With regard to the failure to inclu-
de the customs duty in the price of stores he stated that a revised pro-
cedure had since been introcuced which would obviate such mistakes. The
Committee were also informed that the closure of work orders and the pre-
paration of labour and material schedules were in progress andthe ?. & T.
Departiment expected to c:enplete these by Gctober, 1957 and December
; 1957 respectwelv '

The Commttee trust that the 2. & T. Departsuent would be able to
adhere to these target dates They desire tl at 2 progress report be sub-
mitted to them, ' They would*alsc like that the comments of Audit on the
revised procedure referred to ahove, Be reporteu upon in-the next Audit
Report.
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Outstanding Recommendations:

24, "‘he Conimittee vml now proceed to deal with some of the items
outstandmg from the;r previous Reports on the Posts & Telegraphs .
Accounts in respect of which Memoranda/Notes stating the action taken
_have been received by them. ‘

Celeutta Telephone Automatisation Project - Para 61 of the
; »;J‘Otlz Report of the C’ommitteéc

25, In para 61 of the 10th Report the P.A.C. had desired that the
~ Ministry of Finance (Communications) should carefully examine the
effect of delay on the remunerativeness of the Calcutta Automatization
_ Project and submit a note to them. As this was not submitted earlier,
the Committee could not consider this case in their 13th and 22nd

; Reports.'

In a note now subnitted by the Ministry (Appendix I) it has been

stated that the revised estimates for the Projects were still under pre-

_ paration with the Posts & Telegraphs Department. According to the re-

_vised time-schedule prepared in 1951, the Project was expected to be

- completed in December, 1957 By the end of 1957-58, the number of ~
connections were expected to go up to 40, 800 and the profit for 1957~
58 was estimated at Rs. 21.10 lakhs. _

- In order to enable them to examine this case in further detail,
the Committee have called for the following further information:

The detailed break-up of the Capital outlay, working expenses,
revenue receipts and the profit for the years 1952-53 to 1956
B7 and the estimated figures under the corresponding heads for
the Five Years after completion of the Scheme together with a
comparative statement showing the number of connections
oxisting and given during these years.

- This information is still awaited.

L Ezecution of the Telephone Expansion Project in the Bombay
Telephone District - Para 29 of the 13th Report.

From the note submitted by the Ministry of Communications



~ ‘~(App9ndix 11), the Committee gather that the reconstruction of the ‘aécﬁﬂhfﬁ
_ of the Project is still in progress. The Committee would like to be inform-
_ ed of further progress in the matter. ‘ -

Alleged fraudulent withdrawals from Defence Saving Accounts -
Para 10 of the 22nd Repori. ‘

o7.  From the two notes submitted to the Committee by the Ministry of
Communications (Appendices III & 1V), the Committee observe that .
although 2 Charge sheets had been served on the Supervisor on the 4th
July, and the 30th October, 1956, the disciplinary proceedings had not yet
been completed. As regards the justification for releasing the Superv:sor .
from suspension, it has been stated that the Senior Superintendent of Post,‘
~ Offices took a compassionate view of the Official’s pitiable condition due
_ to his continued unemployment from 26 8.1952 - the date of his dismissal
following his conviction in the first case - to 17, 2.1956 - the date of his
reinstatement on acquxttai by the higher Court  On reinstatement the Super
visor was placed under suspension pending departmental proceedings, but
was released from suspensicn on 27 2.1956 by the Senior Superintendent of
Post Offices on compassionate grounds It has further been stated that the
propriety of the action taken by the Senior Superintendent would be exammed{
after the departmental proceedings are completed ‘

The Committee are surprised that the Senior Superintendent, Pcst -
Qffices should have thought it fit to reinstate the official on compassionate
grounds pending c*ompletmn of the disciplinary proceedings against him
In their opinion, the Senior Superintendent had gravely erred in allowing ;
his judgement to be influenced. by compassionate considerations instead of
the merits of the case and the larger interest of the administration. '

The Committee would await a further report in this case.

. Loss due to delay in taking action agoanst the exira departmental
branch postmaster. - Paras 1) & 16 of the 2Ind. Repori.

28.  The Committee have noted the instructions issued by the Posts and
; Telegraphs Department (Appendix V). They would also like to be informed
of the action taken against the officers concerned in this case.

%

Loss due to delay in reaching decisions - Para 18 of 22nd Report,

99, From the instructions issued by the Director General Posts &
~ Telegraphs (Appendix VI) the Committee observe that this case was dealt




‘fmr over 1% years at the section officer’s Ievei The desxre that,
ciplinaty action should be taken against the persons concemed who h
onnnbui;ed to the delay of mne years in reachmg a dems:{on in t}ns cas b

Lo.gs due to delay in revision-of Telephone renials in: a Tezewk
_phone Dzsmcz Paras 28 & 29 of 22nd Reg)aﬁi

; The C’omm ttee note that instructions have since been issued by ’
he Posts and Telegraphs Departm@nt for tim ely review of cases mvolvmg
nancial 1mpilcamonsﬁ -

~ From a note fumxshed by the Cahinet Seoretam at the Commmee
nderstand that adequate procedure exists in the Central Secretariat Manual
f Office Procedure to safeguard the loss of official records and also to
xrexpansxbzhty on the officers concemed. The Commitiee trust that the
instructions in this regard would be strictly followed in future.

iﬁfmctuazw expenditure on leasing rented accommodation for .
Z:;aaz’iawof offices - Para 87 of 24nd Repnfz?@ .

~ From a note submitted by the Ministry of Transport and Commum»;j

cations (Appendix VII) the Committee observe that despite the potracted
corresponden ce between the Govemment of India and the Chief Secretary
West Bengal Govemment, no tangible results have been achieved in getting

e premises vacated. The Ministry was now considering the suggestion
made by the West Bengal Govemnment to requisition the premises in the
_ first instance under the Requisitioning and Acquisition of Immovable
 Property Act, 1952 and thereafier to take proceedings for eviction,

T.N. SINGH, .
NEW DHELHL, - Chairman,.

 The 11¢h September, 1957. Public Accounts Commitice.
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Shn S. D, Nargolwala, A.C.A,,LCS., Financial Advisor
Ministry of anance (Communications)

3; Shri D, C. Das, 1,C.S., Joint Secretary.
4.  5hri C. V. Cunningham, Senior De;oum/ Director General , P é’; T
5.  Shri R. C. Vaish, Chief Engineer, P. & T.

Ministry of Finance, (E.4: Department)

¥

Shri Shiv Naubh Singh, Deputy Secretary.

Posts & 'Telegmplz.s Denartment

Appropriation Accounts, P. & T. 1954 55 and Audit Report, 1956 - Part I,

33, Para 5 of Audlt Report 1956 - Part I - Savings on Voted grantsn““ “

Explaining the large sa\ang of 21.9% under grant No. 111 Capltal
Outlay (outside the revenue 2ccount) the representative of . & T. Depart- -
ment stated that this was due mainly to buildingworks not undertaken on
account of the difficulties in acquisition of land. Out of 350 cases in .
which no expenditure was incurred although provision had been wmade, in
138 cases construction could not be undertaken as land could nct be ac-
quired. In reply to a question, he stated that there would be a number of
cases in which acquisition proceedings could not be started at all during
the year, The Conmmittee were surprised to note that the . & T. Depart-
ment did not surrender the excess provisions even at the time of the re-
vised estimates. They were informed that in the previous year also there
had been a saving of about Bs,1 crore on account of difficulties in acquir-
ing the land. ' The Committee felt that the long delay in acquisition of
land was not an unknown factor and it was surprising that the 2. & T.
. Department instead of naking allowance therefor, continued to cveresti-
mate their spending capacity.

The Committee wanted to know the control exercised by the ;
Ministry of Finance in this matter.: The representative of the Ministry of
Finance (Communications) admitted that the provision made in respect of
certain items had been over-optimistic and these factors could have been
foreseen to a certain extent. He, however, urged in extenuation that the
_budget provision had to be viewed in the context of the over-all provision
made in the Five Year Plan and the small expenditure incurred in the
first year of the Plan, i.e. 1951-52. As regards the scrutiny exercised by
the Finance at the time of the revised estimates, the representative of
the Ministry of Finance stated that although the Ministry were aware of




the monthly progress of expendxture, they had to rely upon the expectaa
ions of the administrative Ministry regarding their ability to spend the :
money in the remaining part of the year. The Committee were not convin-
ced by the explanations given and were of the view that proper financial
control had not been exercised either in the initial stages or in the sub-
sequent stages despite the fact that similar lapses in the previous years
*had been pointed out by the Committee. - ‘

Para 2 of Fananczal Rewview by Divector General. P. & T. for
the year 1954-55 Anneaure Il - Statement showing profit and
logs in the working of the P.. & T. Department.

3. At the instance of the Committee, the P. & T. Department
Hundertook to fumash the following information:-

1. Reasans for the continuous loss in t,he Teiegraphs Branch from
~ the year 1953-54 and the dlspropormcnate increase in expenditure as
-~ compared with the income, /

2. Reasons for the continued losses in the warklng of the Post
~ Dffices from the year 1948-49 onwards.

Audit Report 1957 - Part .

Para 2 - Excess payment of L abour Wages in Engineering
Divisions,

-3 After some discussion, the representative of the P, & T. De-
partment admitted that contrary to the existing instructions the labour
_ engaged on departmental works were paid rates higher than the corres-
~_ponding local rates without assigning any reasons. !le further stated ‘
 that the P.M.G. had been asked to fix responsibility on the persons
_ concerned. The Committee observed that it should not have taken the
_ the P. & T. Department over five years to investigate this case. They
 stressed that unless prompt action was taken in such cases the purpose
~_ in view would be defeated. - ~

Para 2 -~ Defective Working of a Postal Stock Depot.

. ¢ The Committee were informed that the shortage in stock Lad
~ been reassessed at Rs.1,743. In reply to a question, the representa-
~ tive of the P.. & T. Departnent admitted that no physical verification
 of stock was done during the first year, The excess purchase was due
__ to failure to check up the indent with the previous purchases. TheDe-
___ partment was taking action to fix responsibility on the persons at fault
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The Committee observed that purchase of stores without reference to

requirements and without arranging for storage accommodation and the .+

staff to look after them was a kind of lapse which has been noticed not
for the first time, They desired that the Department should take prompt
steps to improve matters.”

Para J, - of the Audit Report 1957 Part 1 - Infructuous expen-
diture on the acquisition of accommodation for housing a
departmental telephone workshop. -

37, The Committee wanted to know why the P. & T. Department
had persisted with the negotiations for the purchase of the property
even after it had been informed by the Reserve Bank of the complica-
ted nature of the title to the property. Tbe representative of the

P, & T, Department stated that since the Reserve Bank had advanced
funds te the bank (in liguidation) to whom the property was mortgaged,
it recommended the purchase of the property and suggested that pay-
ment might be made to the Bank direct. The Standing Advisory. Com-
mittee approved of the purchase on the 11th June, 1949 at the value of
Rs.19 lakhs as assessed by the Surveyocrs. Since the owner of the
property was not sgreeable fo this valuation, he served a legal notice
and soon after, the proposal was dropped on 4.7.1949.

Para 5 - Infructuous Ezpenditure on- Rent of Buildings
ocoupied by Refugees. -

38, The Chairman drew atfent;ion of the Committee to a case
which was commented upon in paras 14-to 17-of their 13th Report and
desired to know what action had been taken by the P. & T. Depart-
ment to rid themselves of the liability for payment of rent, - The re-
presentative of the P. & T. Department explained that in spite of pro-
lenged correspondence with the Chief Secratary, West Bengal Govern-
ment, they were not able to arrive at a sclution.: The Committee, “..
were further informed that the Government Premises Eviction Act
1950 had been declared ultra vires by the West Bengal High Court,
Neither could the P. & T. Department take action under the Rehabi-
litation of Displaced Persons and Eviction of Persons in Unautho-
rised Occupatlon of Land Act as they were not the owners of the
property. The West Bengal Government suggested that the - only
course was to requisition the premises and thereafter take proceedings
for eviction of the unauthorised persons. The Committee were infor-
med that in addition to payment of rent, the P. & T, Department would
also have to restore the building to its original condition.  They were
concerned that a settlement in this matter had taken so long.
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Para ¢ - Inadequate Planning in a Posial Seals Workshop. -

29. The representative of the P. & T. Department informed the
Committee that prior to March, 1949 the seals were manufactured by

private contractors. Since that arrangement was not satisfactory, the
Department decided to set up a seals workshop. But while they were

_ still in the process of planning. an officer of the Department purcha-

sed two furnaces which were lying in a military transportation depot. -
Eventually in view of the difficulties about staff, accommodation and power
supply it was decided o entrust the work fo an industrial co-opera-

tive society consisting of the same contractors.  One of the two furnaces
had been sold to this society at a small profit and the other had been

sent to the D.G.R. & D. for disposal. ~In reply to a question it was stated
that the departmental officials did ordinarily go round and order for
machinery and equipment in this manner and this practice would in future
be discouraged,

Para 7 - Fzpansion of the Bangalore Telephone Sysiem.

40 The Commitiee deprecated the tendency of P. & T. Department
to undertake works without preparing estimalss znd obtaining financial
sanction, in spite of the repeated recommendations made by the Com

" mittee on the subject. The representative of the P. & T. Department
pleaded in defence that st the time when the exchange was taken over

by the P. & T. Department on 1°4-1950, the hysm@ State Government
had already sanctioned an estimate for Rs.68.5 iakhs and placed the
orders for cables and equipment. ' This commitment had to be honoured
by the Govemment ofIndia: The P. & T. Deparirent revised the

scheme in order to integ rate the existing manual exchange and also
to-provide for more connections.  Since the cables ordered by the Mysore
Government were of a higher grade. soine delay occurred in deciding upon.
their usability; and the preparation of the estimates was consequently
delayed. ' The Committee observed-that the work had continued for four
years without the preparation and sanction of estimates,” and desired to
know whether the Finance Ministry was aware of the fact that expendi-
ture was being incurred without proper estimates and sanction. The
representatives of the Ministry of Finance (Communications) stated that
the Ministry of Finance came to know of the revised scheme only in 1953
when the project estimate was sybmitted to them. At this stage, the
Comptroller and Auditor General invited attention of the Ministry to two
letters written by the D.G. (P & T.¥ in 1950, 0ne to a firm in London

and another to High Commissioner. London, both implying acceptance .
of financial liabilities by the Governmrent of India. The Commitise
wanted to know whether these letters were issued with the concurrence
of the Ministry of Finance and in case the Ministry was unware of the
scheme, how provision was made in the hudget prior io 1854. The repre-
sentative of the Ministry of Finance underiock to furnish ﬂiﬁ information
on the following day.

The Committee then adjpurned till 9 A.M. on Friday, the
5th July, 1957
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Mimisiry of Communications
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Minzsiry of Finance (E. A. Department)
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Posts and Telegraphs Depariment (contd)

Para 7 of the Audit Repori P. & T. ;1957 - Part T Bangalore
Telephone Sysiem (Contd).

49, The Committee resumed discussion on Para 7 of the Audit Beport
- relating to the Bangalore Telephone syster. With reference to the query
made by the Comnittee on the previous day, the representative of the Ministry
of Finance (Communications) stated that the two letters referred to by the Comp-
troller and Auditor General had not been issuved with the concurrence of the Minis-
try of Finance, " As regards the provisions made in the budget during the years
1950-51 to 1953-54, ~he explained that these were made in fulfilment of the con-
tractual obligations of the ex-Mysore State which devolved on the Government
of India consequent to the integration of the State. In this connection the
Committee wanted the following further information ~

" (1) Before making the budget provisions, whether the Ministry of
Finance had enquired from the P. & T. Department that the provision made was
in respect of orders placed by the Mysore State and that the scope of the scheme
kad not been revised in the intervening period, and whether all the preliminaries
such as preparation of estimates, obtaining of technical and administrative sanc-
tion, etc., had been completed by the Department. :

" (2) In case, the schewe prepared by the Mysore State was revised by
the P. & T. Department, at what stage was the revision made and what part of
the expenditure was in respect of the orders placed by the Mysore Government
and the P, & T. Department respectively. -
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The representatwes of the Ministry of Finance and P&T Departm .
’ment undertook to supply this information at a later date.

~ The attention of the Committee was drawn to an order issued by
the D.G. P&T in September, 1952 which made it mandatory that all ‘
officers in the department should ensure that no work was undertaken ;
without prior financial sanction, except in cases of emergency. Further,
according to this order, in case these instructions were disregarded the
_question of reversion of the Directors or the Divisional Engineers would ~

be considered. The Committee wanted to know whether any action had
_been taken by the D.G. P&T in pursuance of these orders. The D.G. .
P&T stated that since the issue of these orders no case had come to his
_ knowledge in which works had been undertaken without sanction of the

_ detailed estimates. The Committee found it difficult to accept this state.
__ment and at their instance the Comptroller and Auditor General undertook ;
to forward to the D.G. P&T a statement of works which were undertaken
_ without the requisite sanctions after 1952. The D.G. P&T also undertook
to investigate the matier and report to the Committee,

. 43, Para 8 - Failure of a Tarloring Contractor to account for materals

supplied by @ postal stock depot fm delivery of fzmsked .

garments.

 The representative of the P&T Department admitted that the Mana.
_ ger of the Stock Depot was responsible for the excess issue of cloth with
_ out reference to actual requirements and without watching the receipt of

_ the stitched uniforms from the contractor.  Departmental proceedings had
_been instituted against the Manager for the recovery of loss sustained

from his pension and gratuity. He further stated that the High Court had

_ also been moved for an injuretion to stop payment of the security deposit
of this contractor amounting io Rs. 18, ,000 with the Railways and the
_ Controller of Stationery, -

;  ~4'.,4:,; Para 9 - (7) Store Amﬁounﬁmq

; The Conmittee were perturbed that despite the repeated assurances
_given to them, the state of store accounting in the P&T Department had not
_ shown any improvement. The representative of the P&T Department ex-
plained that discrepancies relating to the year 1955-56 had since been re
_ conciled and reconciliation for 1956-57 was in progress. With regard to
~ the failure to include the customs duty in the price of siores, he stated that
 a rewsed procecure had since been introduced which would obvmte such

~ mistakes. The Committee were also informed that the closure of work
‘Qtders and the preparation of labour and material schedules were in pro-
gress and the P&T Department expected to complete these by October,




1957 and Deeember, 198”’7 res;)eei;weiy The C‘ommlttee desu‘ed i;hat a pro
gress report be submztted to them. -

Pam 10 - Alleged fmuds wn tﬁe e&tablas/zmenz Pa'q bzils of a Head
 Post Office. ‘ ‘

In this case the Committee wanted to know whether departmental
proceedings could have been instituted before the commencement of the
_ prosecution in the Court.  The representative of the P&T Department
_explained that this case had occurred prior to the issue of revised orders
by the Home Ministry regarding institution of departmental proceedings.

He further added that the frauds in the Post Offices generally led to the
_discovery of a series of other frauds on investigation by the police. At
the instanceof the Conmittee, he however agreed to examine the pcsmblm
ity of obtaining photostat copies of the re}.evant ducuments before these
‘were suhmltted for pchi’,e mvesmgamam ~ ~ .

. 46 Ram 11 - Alieged T?zeﬁ ai g Post Office T?é&ﬁiéﬁ”yo

‘ ‘ in Ehis case it was explained by the representative of the PRT
Bepartmem that departm%mi proceedings could not be initiated as any

_ delay in handing over the case to the Police would have hindered the
_ chances of recovery of the money from the Postmaster. The Committee,
 however, observed that in the majority of cases there was a time-lag .
between the dzswvery of the fraud and the prosecution by the Police.
_In such cases they thought that departmental proceedings should be
_instituted before the case was sent to the Police. .

. Para 1% - (i} Alleged Frauds in the Savings Bank"aneh; .

; Bxplaining the modus operande of the fraud, the wpmsentatwe cf' ‘
"‘the P&T Department stated that in Bombay Savings Bank, transactions
took place even at night. In this case the initials of the Deputy Postr
master on duty in the day were forged. The Deputy Postmaster on duty
at night could not make out whether the initials were forged and allowed
the withdrawal of mtoney. Although the fraud was committed by one of
the six persons who handled the Savings Bank ledger, it had not been ‘
_possible for the Police to detect who committed the fraud. The C{)mmxtﬁee

_desired that the D.G. P&T in consultation with the Comptroller and Auditor . “

_General might revise the existing procedure with a view to obviating the -
posmbihty of such frands. .

_ 4:8‘ ‘ Pma 2 . - (i) The Committes were informed .*;hat zhe accused had '

ince been sezzmnceé zo nme mant;hs zmpm%anmeni snd a fme c;{" Rs, 100,
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49, Para 13 - Alleged substitution-of contents of insured Letters,

The Committee were informed that the Police investigations in
this case had been rendered difficult on account of certain omissions
and commissions on the part of the departmental officials. The represen-
tative of the P & T Department undertook to take departmental action
against the persons responsible for failure to observe the prescribed
rules. -

50,  Para 15- Disposal of Outstanding Audit Objectians.

The Committee observed that a very large number of audit ob-
jections was outstanding and their clearance appeared to have been
delayed without adequate reasons, The Committee particularly empha-
sised the necessity for expeditious realisation of telephone dues.
They felt that one of the contributory factors in this respect was the
delay in the preparation of telephone bills and desired that the P & T
Department should take steps to improve matters in this respect.

51.  Para 16 - Disposal of Inspection Reporis. -

The Committee observed that delay in fumishing replies to
the inspection reports still continued. They emphasised that unless
the 1rregularities pointed out by Audit were attended to promptly the
same irregularities were likely to recur,

59. Para 18 - Losses of Stores.

The representative of the P & T Department explained that
the theft of copper wires was essentially a law and order problem.
They had taken up the matter with the State Governments but with
no tangible results. One solution to the problem would be to use un-
derground cables but that would be very expensive. The Department
was also considering the use of aluminium wires which were being
tried as an experimental measure in some countries.

58. Outstanding Recommendations.

The Committee observed that replies to the recommendations
made in their 22nd Report had not been received in a number of cases
- and desired that these should be expedited. It was decided that the
* examination of these recommendations would be taken uwp by the Sub-

- Committee appointed to examine rhe B.V.C, and P& T accounts.

(The witnesses then withdrew, The Committee had an infor-
mal discussion about the programme of work during the current
session and the procedure to be followed in regard to the exa-
mination of the accounts).
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*
PROCEEDINGS OF THE 18TH SITTING OF THE PUBLIC ACCOUNTS
CONMITTEE HELD ON WEDNESDAY, THE 11TH SEPTEMBER, 1957.

54, The Conmittee sat from 8 P.M. to:5 P.M.

PRESENT
Shri T. N. Singh - Chairman

MEMBERS

Shri-N. C, Laskar

Shri N. 5. Ranga
Shri:A. C. Guha
Shri-N. R, M.:Swamy
8hri J. M. Mohamed Imam
Shri 1. C. Dasappa
Shri N. Sivaraj

Smt. Pushpalata Das
10." &hri P. T. Leuva

11, 'Shri Shyam Dhar Nisra
12, Shri M. Govinda Reddy
18, - Shri Jaswant Singh

“

D P o

Shri P. C. Padhi, 4ddl. Dy. Comptroller & Auditor-General
of India, New Delli.

Shri-X. Charan, - dccountant General, Posts & Telegraphs.

SECRETARIAT
Shri V. Subramanian o Deputy Secretary
Shkri R. C. Ghei : . Under Secreiary.
55 The Committee approved their draft First Report on the Appro-

priation Accounts (Posts and Telegraphs) 1954-55 and Audit Report
1958 Part II and Audit Report, 1957 Part I subject to a few alterations
here and there.

* Bixth to Seventeenth sittings relate to the consideration of the Appropriation
Accounts, (Defence Services) and(Railways) 1954-55 and Accounts of the
Delhi Road Transport Authority for 1954~55 and Audit Reports thereon  eic,
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The Committee authorised the Chairmnan to present the Keport
on their behalf to Lok Sabha on the 12th September, 1957 and Shri ..
M. Govinda Reddy to lay a copy thereof on the Table of the Rajva
Sabha simultanecusly. "

The Commitiee then adjourned. "
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See para 25)

Ministry of Finance (Communications)

A NOTE DISCUSSING TIHE VARIOUS ASPECTS OF THE REMUNERA-
TIVENESS OR OTHERWISE OF THE CALCUTTA TELEPHONE AUTO-
MATISATION PROJECT AS A RESULT OF REVISION OF THE 1949
ESTIMATES, AS REQUIRED BY THE PUBLIC ACCOUNTS COMMITTEE
OF 1953-54. -

In para 61 of their Tenth Report on the Accounts of the Posts
and Telegraphs Department for the year 1950-51, the Public Accounts
Committee observed that the delay in the execution of the Calcutta Auto
Project was ultimately bound to affect its remunerativeness and desired
that the Ministry of Finance (Communications Division) should care-
fully examine in detail this vital aspect of the matter at the time of -
revision of the 1949 estimates which at that time were stated to be under
consideration of the Government.

2. The scheme for automatisation of Calcutta Telephone System was
approved by the Standing Finance Committee in their meeting held on
8.1.49. -“ The scheme was estimated to cost Rs.13.40 crores. The scheme
was divided into 5 stages and the tlme schedule for each stage was laid
down as under:-

Stage I to be cut over in March, 1952.
Stage II to be cut over in December, 1952.
Stage III to be cut over in Decenber, 1953.
Stage IV to be cut over in June, 1954.
Stage V to be cut over in December, 1954.

It was expected at the time of Standing Finance Committee meet-
ing that the recurring expenditure on the proiect would amount to Rs.216.4
lakhs. It was anticipated that 84,200 connections would be given in the
first year after completion of the project and this would bring in a revenue
of Rs.191 lakhs. Tbus it was expected that the project would show a loss
of Rs.25.4 lakhs in the first year of its completion. The Bepartment hoped
that the scheme would become remunerative approximately 3 years after its
completion and by the end of 5th year by which time 50,600 connections
would have been given, the revenue would go up to Rs.264 lakhs, showing
a profit of Rs.47.6 lakhs, -
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3 Tt has not been possible for the Posts and Telegraphs Depart-
ment to prepare the revised estimate of the project owing to delay in supply
of complete British Post Office rate schedule and in finalisation of approv-
_ ed rates for items manufactured and supplied by Indian Telephone Indus-
tries (Private) Litd. The revision of the estimates has been taken in hand
by the General Manager, Calcutta Auto and according to figures, so far
available the total expenditure on this project is expected to be Rs.1381 46
lakhs. Compared to the sanctioned project of Bs.1840 lakhs, the revised
estimate shows an excess of Rs.41 lakhs or about 3.1% of the sanctioned |
cost. Although the total excess ig within the permissible limit of 10%.
the variations under sone of the components. e g.; lands, buildings and
general administration are more than 10% and the revised estimate when
finalised will be put up to the Standing Finance Committee (now Zxpen-~
diture Finance Committee) for their approval.

4. The 1949 time-schedule as indicated in para 2 above, was pre-

pared by the Departrent before the scheme had been worked out'in detail.
In 1951 when the full details were worked out, it was found that the time
schedule was unrealistic and was not capable of being put into practice.

A revised time-schedule was then prepared according to which the various

stages of cut over were as under. (For facility of reference the original
_ time-schedule is also shown in juxta position):-

Original time Revised time
schedule ‘ schedule.
Stage 1 larck, 1959 tiddle of 1953.
Stage 11 December, 1952. -  Middle of 1955.°
Stage 11 , December, 1953. March, 1958.
Stage IV June, 1954 December, 1956
Stage V December; 1954. December, 1957,

Subsequent developments have shown that the revised schedule
prepared in 1951 is realistic and the work is actually proceeding in accor-

.dance thereto.

b5 As stated earlier, the original expectation was that the scheime
would become remunerative approximately 8 years after its completion,

_i.e., in December, 1957. If the time:-lag between the completion of the
project and its becoming remunerative had been the same, the project

_ according to the revised time-schedule, should become remunerative in
December, 1960.




‘ A detailed scrutiny has been made of the working results of the‘
jCaIeutra Telephone System for 1952 58 onwards, as the first stage of
_the project was cut over from the next year, i.e.; 1953-54. The scru-

~‘Qiny has revealed that the result of the working of Calcutta Telephone
. sysi;em fcm these years was as under:: ; ~

1952 53 Profit 42.592 1aekh5¢
1953-54 Profit 25.88 lakhs.
1954-55 Profit 81.68 lakhs.
1955-586 : Profit 19,14 lakhs.
1956-57 (Estimated) Profit 25.06 lakhs .

. 1‘357 581 (Estimated imme:
' diately on comp-
letion of Auto Pro-
ject in December,
1957.% Profit 3.06lakhs.

195758 1 (Estimated at the ~
end of the year) Profit 21.10 lakhs.

_ Although in the original scheme, it was anticipated that 84,200 lines

would be given on the completion of the project, actually 34,599

connections (including approximately 800 manual connections for

_ non Director suburban e xchanges) have already been given upto the
end of Decenber, 1956, It is anticipated that before the end of =
€.: yonr 195657, the number of connections would have reached
36,000 vnd is likely 4o go up further to 40,800 by the end of 1957-58
As indicated above, the profit for 1957-58 {whole year) is estimated
at Rs.21,10 lakhs.

. As already explained in para 4 above, the 1949 time sche-

dule was unrealistic and was not capable of being put into practice.
The 1951 time-schedule was more realistic in character and work is
actually proceeding in accordance thereto. Actually, therefore,

there has been no delay in completing execution of the project and
hence the question of such delay affecting ifs remunerativeness

does not arise at all,

8. This note has been seen by Accountant General, Posts and
Telegraphs,

JOINT SECRETARY TO THE GOVERNMENT ~
OF INDIA, MINISTRY OF FINANCE (COMMUNI-
CATIONS DIVISION), - NEW DELHI. -




Appendix Il
(See pam 5’36)

~ ‘:A NOTE ON THE DOINTS RAISED HAVING R"?‘FWRFN”E TO ITEM
36-BOMBAY TELEPHONE EXPANSION PROJECT I BOMBAY
TELEPHONE lem!‘IwT OQUTSTANDING IN THE 13TH IZE"C;"{T OoF
THEPAC

Information has been called for on the following peints.

(a) What is the present position of the case in which invest
gation has been made, as referred to in Para 2(a)(i11) of
the note furnished by the BG 2 & T,

(by What is the present position regarding the reccnstruction
of proper accounts of the Project and what is the nature
of irregularities that have been revealed as a result there
of and what action has been taken to set them right and
fix responsibility therefor ?

2 As regards (a) above, it was stated in Para 2(a) (i11) of the

~ note referred to, that 5 cases relating to cahle estmates were under
investigation, The investigation of these cases has been completed

and it has revealed that irregularities detailed in Para 3(ii) below had

_ occurred and that the cases require to be regularised as below .-

(1) By issue of revised sanctions in three cases in view of
~ the actual cost exceeding the original sanctioned cost
by over 10% in each case and also by according approval
of the competent authority to certain changes in specifi-
cation in each of these estimates. In one of the three
cases, revised sanction has been issued on 26-9- 58,

By obtaining approval ¢of the competent authority in the
remaining two cases for certain changes in specifications.
Necessary approval has since been issued in both the
caseson 24-10-1956.-

The changes in specifications were necessitated by non
 availability of the types of cables provided in the original estimates on
__account of which substitute cables from available stock had to be obtain-
. ed and used. The excesses cver the sancticned estimates were mainly

_ due to variation in the cost of cables and in addition in one case, due to
variations in labour cost and in the amount of compensation paid to the
Municipal Authorities for reinstatement of roads. The excesses in scme




ases were also due to incorrect eatxmates in 1948-49 and 1949 50 The

ssue of revised sanctions in the remaining two cases relating to Item (i)

bove is under consideration. Investigation into the instances of excessesf,

ver the estimates and changes in specifications referred to above did not
reveal any instances of mala fides. No case of wasteful or avmdable

omes to notice before the accounts of the remaining works are closed,
suitable action will he taken, -

The position relating to Item (b) above is as follows .~

@) Reconsiruction of Accounts:

The reconstruction of the accounts of the 2roject is in
progress.

Nature of irregulariiies:

The irregularities were found to relate to wrong booking of ;
expenditure against the different estimates and changes in
sizes and lengths of cables, as compared to original pro-
vision.

Action taken to ser them mght:

Certain readjustments have been made in the accounts of
the relevant estimates, while some more adjustments stll
remain to he made,

Re sponsibrivty. therefor:

It may be stated that the ex-company officials lacked know
ledge and experience of the procedural rules of the Depart -
ment, which provide for obtaining prior sanction of the compe-
tent authority for excess over sanctioned estimates or major
changes in specifications. They were also not quite conver
sant with departmental methods of accounting. At this late . .
stage, 1t is, therefore, difficult to assess responsihility for
the the failure to follow the prescribed rules and procedure.

:‘4< " This note has been seen by Accountant- General Posts
and Telegraphs.

Director-General, Posts & Telegraphs.




Appendix III
(See para 27)

? Mzmsm; af Tmmpmf and C’ammunvcazwns

. A NOTE ON THE FRAUDULEN’E M"“HDfiAWALS FROM THE DE F‘*"NGE
~ SAVINGS BANK ACCOUNTS FOR SUBMISSION TO THE PUBLIC

~ ACCOUNTS COMMITTEE WITH REFERENCE TO "’A’W\ 20F P, &

_ AUDIT REPORT, 1955 PART L TO PARE 1

During the period of was; a scheme forfsavings by deposits
under the Defence Savings Bank had been introduced 1t was decided
that these accounts should be closed after 31 8 1947 This resulted in
an unprecedented rush at the counters of the post offices. At Heerut
Head Office alone over one lakh of D.8.13. Accounts were closed between
81.8 47 and 1.10.1950.

2.  Taking advantage of the rush referred tc above. certain mis:
creants including deparimental employees indulged in frandulent with-

drawls from these accounts. In all 62 cases of fraués came to light,
which mciuded 50 reported by audit -

3 In all these cases, all cfficials of the Meerut Post Office were
1involved ‘ o '

Shri Raj Bahadur Singh . Superwiser. DSB
Shri Rameshwar Dutt  Counter Clerk
- BhiiJ P CGarg  Ledger Clerk
- Shri Marpal Singh do-
~ Shri Prem Chand Jein . do-
~ Shri Ram Darshan . 4 -dg-
© Shri Tejpal Singh . ! do
© Shn Attar Singh ~do
Shri Benarsi Dass “do-
. Shri Sardari Lal : “do-
. Bhri Richpal Das Postman.

¥

i

B
HOO® o e o

Investigations int
4. Investigaticns into all these cases have shown that these

frauds were committed practically simultaneously. The first case came
to light departmentally on 1.12.1947 which involved 7 accounts. This
was investigated into departmentally by the Postmaster, Head Post
Officer, Meerut and a report was made‘to the police cn 28.8.1948.

B In the mesnwhile, the D AG.. P & T Madras reported the 50
fraud cases referred to in the audit para thrcsu'?h audit ohjections,




Arepori; relating to these was alse made to the police bv the Investlgaa -
‘i:mp Inspecton Lucknow ercle on the same date namely, 28.8. 194,8» .

Shm Raj Bahadur Smgh was cited as a prosecution wmness by
‘the police in the case involving 7 accounts and the police authorities
were of the opinion that the case relating to 50 accounts should be
challaned after that case was decided  Accordingly, the police authori-
ties decided to challan the first case relating to 7 accounts, In actual
 fact, however, they sent oniy two cases (out of the seven accounts) to
 Courtas a result of which Shri J. P. Garg was convicted to R.L in one
_ case and in the other his conviction was set aside on a}:peal The
1_other ﬁve cases were ultimately dropped.

7 In regard to 50 cases mentioned by audit whmh were sent to

_ the police for investigations, 1t appears that in the beginning the police

_ at a lower level had advised that the case could not be challaned and

that the departmental action should be resorted to. This advice by the

police was not acceptable to the department and they took up the matter

_ with the police at a hlgher level. There appears to be a considerable
avoidable delay in arriving at a final decision.  Ultimately, the police
reported on the 2nd March, 1954 that in the absence of warrants of pay-
ment, the case was not likely to succeed in a Court of Liaw and advised
departmental action. There was some delay in initiating departmental

~_action after receipt of the Police Report on 2-2-1954, as information for

_the preparation of the chargesheets was not available in one place and
had to be collected. Chargesheets were served on two officials, then

i service, on 7-9-1954 and 29-10-1954 and final orders passed on

29-6-1955 and 13-4-1955. Particulars of departmental action taken

. _ against the officials have been indicated in paragraphs 8 and 10 infra. -

. 8 In the meanwhile, another case relating to 4 different accounts

came to light and a case was registered with the police on 4.5.49. The

. _ police after investigation decided fo register two cases in respect of

these four accounts - one against Sarvashri Raj Bahadur Singh and
Sardari Lal and the other against Sarvashri Raj Bahadur Singh and
Rameshwar Dutt. In the first case, the accused were convicted on 26.8.
1959 after which both Sardari Lal and Raj Bahadur Singh were dismissed
from service with effect from the same dste,  In the second case, the
accused were convicted on 25.10.1952. In both the cases, the accused

L appealed to the higher courts and their appeals were allowed on 1.12.1954 .

 and 9.2.1956 respectively. - On acquittal by the higher court as a result
of his appdal, Shri Raj Bahadur Singh was reinstated in service on 17.2.56

_and was placed under suspension pending departmental proceedings.
1t appears that he was released from suspension on 27, 2.56 and served -
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- with a memorandum of charges on 1-7-56. He was allowed a period of 30
days for submitting his defence but he has proceeded on leave on medical
certificate (which incidentally has been countersigned by the Civil Surgeon)
for three months from 13-7-56. The other official Shri Sardari Lal was rein-
stated on 31-12-1954 afternoon and was served with a Memo. of charges on
26:5-1955, Final orders awarding the punishment of recovery from pay of
Rs.118/10/- were issued on 29.6.1955. The question whether the removal
of suspension orders was at all justified is being looked into and a further
report on this point will be sent to the Public' Accounts Committee.

9. Yet another case was registered with the police on 10-8-1948
against Richpal Das, a Postman for wrong identification of the depositor.
This ended in conviction of the accused on 29-12-1950. He was awarded
one year's rigorous imprisonment and a fine of Rs.100/- which has been
_credited to the P. & T. Department. -

10 1t will be seen from the foregoing that out of the 11 persons in-
volved in all these cases, Sarvashri Richpal Das and J. P. Garg have
been convicted by the court.  Out of the remaining, Sarvashri Raj Bahadur
Singh, Rameshwar Dutt and Sardari Lal took up their appeals before the
courts of law but were eventually acquitted. As regards departmental action, .
Shri Richpal Das was automatically dismissed from service on his convic-
tion by the court of law. " Disciplinary proceedings were started against the
following permanent officials on ground of contributory negligence and pun-
ishment of recovery from pay, of the amounts indicated against their names,
was awarded,

Month in which

Name Amount of Recovery recovery was

commenced. ;
1. Shri Attar Singh Rs.1128/14/- May '55 (Pay for April).
2. 'Shri Banarsi Das Rs.1100/- Aug.55(Pay for July,55).
3. Shri Sardari Lal Rs. 118/10/ " July,55(Pay for June, 55).

The following were temporary employees of the Department and
even though they were discharged or resigned from service, amounts indi-
cated against their names were recovered from their sureties.

1, shri Rameshwar Dutt discharged on 13-10-49 Rs.300/-
2, Shri J. P. Garg discharged on 27-1- 48 Rs.300/-
3. Shri Harpal Singh Malik discharged on 24-2- 48 Rs.300/-
4
5

. Shri Prem Chand Jain  resignedon” 7-1- 48 Rs.292/1/-
. Shri Ram Darshan ~ resignedon 18 -12-47 Rs.194/4/-




“The question of recovery from the surety of Shri Tej Pal Singh
who resigned from service on 12:10-1949, has nct yet been fina
lised and steps are being taken to expedite the case”.

11.. A recovery of s:300/- was also made from the surety of Shri
Raj Bahadur Singh on his dismissal. The period of absence from duty nas
not yet been regularised pending disciplinary action which is still in prog -
ress and the Pogtmaster General, ‘Liicknow has been requested to ehpemte

disposal of this case.

12, The Committee has also desired tc know'the date on which the
case was reported to andit: It may be mentioned in this connection that

the audit officers were fully in the picture from time to time with the details
of the case - the first report having been sent to audit on 24-9-1948 in res-
pect of 50 $.5.8B accounts. Reports in one case and in seven cases were
sent to Audit on the 19th July, 1949 and 19th October, 1949 respectively.
As regards the remaining 4 cases, no report was sent to Audit presumably
as the amount of 1055 mvoivea in these cases was small, heing less than
Rs.200/-

(E. N. Jha)
‘w@cxetdy to the Govermment of India, -




Appendix 1V
(Seepara 27)

Ministry of Transport and Communications

A NOTE FOR SUBMISSION TO THE P2.A.C. INDICATING ACTION
TAKEN ON THE RECOMMENDATIONS CONTAINED IN PARAS 10
AND 11 OF THE 22ND REPORT OF THE PUBLIC ACCOUNTS,
COMMITTEE, 1956-57.

Reference is invited to paras 8 and 10 of the Note on the fraudu-
lent withdrawals from the Defence Savings Bank Accounts, which was for-
warded to the Lok Sabha Secretariat under this Ministry’s 0.M.No.QB.81.8/
54 dated Ist May; 1957, for submission to the Public Accounts Committee
with reference to para 2 of P. & T. Audit Report, 1955 (part 1). Further
information regarding (i) the question whether the removal of suspension
orders against Shri-Raj Bahadur Singh was at all justified; and (i) the ques-
tion of recovery from the surety of Shri Tej Pal Singh who resigned from
service on 12:10-49, is furnished below:

(i) The question as to how far the release from suspension of

shri Raj Bahadur Singh was justified was taken up with the 2.}.G., U.P., .
who reported that the Senior Superintendent of Post Offices, Meerut, who is

the competent authority in this case, tock a compassionate view of the
official’s pitiable condition due to his continued unemployment since the
-date of dismissal, viz. 26-8-1952, and released him from suspension with
effect from 27-2-1956 pending completion of departmental proceedings
against him. The propriety of this action taken by the Senior Superin-
tendent, Meerut, will be examined after this officer has concluded the de-
partmental proceedings against Shri Raj Bahadur Singh.

The guestion of taking departmental action against the official
in respect of the lapses noticed against him was taken up only after his
release from suspension. A charge-sheet could not, however, be issued
as some of the records were still in the Law Court. The matter was taken
up with the Law Court for the release of those records. In the meantime,
however, on 4th July, 1956, a charge-sheet was issu ed to the official in
respect of the irregularities and lapses comitted by him in- 50 D.S.8. cases
for which.the records were available. Subsequently, another charge-sheet
was issued to the official on 30th, October, 1956, in respect of the irregu-
larities alleged to nave been committed by him in the two cases that
had been taken to the Court. The charges enumerated in both the charge-
‘sheets are in respect of breach of rules and contributory negligence.
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(i) Inquiriesinto this case have revealed that although the offi-
cial, Shri Tej Pal Singh, had remitted a premium of Rs.2/- to the o opera-
tive Society by Money Order on 16-9:47, for the issue of a Fidelity Bond,
timely steps were not taken to obtain and place on record a valid Fidelity
Bond. "It has, therefore, not been possible to enforce any recovery from the
Jo operative Society so far - ~

This note has been seen by AG P. & T.:

Secretary to the Government of
India.




Appendix V
(See para 28)

INDIA POSTS AND TELEGRAPIIS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL POSTS AND TELBGRAPIS.

No.4/29/57-0. & M. Dated New Delhi, the 9th May, 1857,

To

-All Heads of Circles and Administrative Offices.
ESubject; Reluctance to make decisions and assume responsibility.

A case has been brought to the notice of the Public Accountis.
Committee in which appropriate and timely action was not taken against
an extra-departmental Branch Postmaster who reported two successive
cases of thefts of Post Office cash, although the Senior Superintendent
of Post Offices, as a result of departmental enquiries, considered that
the retention of the extra-departmental Branch Postmaster in service
after these incidents was full of risk to the Department. The result was

that the indecision gave further opportunity to the same Branch Post-
master to commit further misappropriations of Government money.

2. The Public Accounts Committee have taken a very serious
view of this case. They feel that this typifies reluctance on the part

of officers to make decisions and to assume responsibility for such
decisions. When powers - financial or administrative - are delegated to
subordinate officers, it is the duty of the latter to see that the delegated
powers are actually exercised by them. Every officer should, therefore,
thoroughly acquaint - himself with the powers that are delegated to him.
He should also ensure that there is no occasion to make a reference to
higher authorities in cases which are entirely within his competence.

‘o cases having important implications, however, the higher officers
should be kept informed of what is happening. But this does not mean
that their orders should be awaited. Cases in which officers, especially
Senior Officers, shirk their responsibility will be viewed seriously.

2. Officers at all levels should see that decisions are taken as
quickly as possible without prevarication or postponement.

4, Serious notice will be taken of cases which display unwilling-
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ness of officers to assume responsibility or to arrive at quick decisions.

0. & M, Officer

No.4/28/57-0. & M. Dated New Delki, the 9th May, 1057.

A copy is forwarded to all officers of the P, & T. Directorate
for information and guidance.

A copy is also forwarded to the Director, O. & M. Division,

Cabinet Secretariat, New Delhi and Deputy Secretary (V) Ministry of
Communications, New Delhi, for information,

Assistant Director General (0. & M.)



Appendix VI
(See para 29)

INDIAN POSTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL OF POSTS AND TELEGRAPHS

OFFICE ORDER No. 27

Dated New Delhi, the 28th June,
1955.

Detailed examination of a case included by Accountant General
in a recent Audit Report has revealed that after a decision was reached to
effect certain payment to a State Government for acquiring free hold of cer-
tain premises, ‘the payment was delayed by over 1% years by entering into
further correspondence with the State Government at Sectional Cfficer’s
level without the case being submitted to the Chief Engineer or the Branch
Officer concerned. - This delay formed the subject of adverse comment in
the Audit Report.

I.would like, therefore, to reiterate my oft-repeated orders that
all cases involving important decisions should invariably be submitted by
Sectional Officers to Branch Officers.

Director General.
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Appendix VII
(See:para 31)

No. NB.38-21/46-111

Government of India
Ministry of Transport and Communications
(Deptis. of Communications and Civil Aviations)

(Posts and Telegraphs)

Dated at New Delhi, the 2nd August,

1957 .-
Subject: Note for submission fo the Public Accounts Commitiee
Para 18 of the P. & T. Audit Report 1953 - Renbedl Accom-

modation,

In para 87 of their Twenty Second Report 1956-57 on the Accounts
of the P. & T. Department for 1953-54, etc.; the Public Accounts Committee
observed as under:

“The Committee trust that the Ministry of Communications will
persuade the West Bengal Government to provide alternative accommodation
to the unauthorised squatters and thus get themselves relieved of further
liability in respect of the building rented by the P. & T. Department in 1948
on account of which they have already incurred an infructuous expenditure
of Bs.7.2 lakhs. The Committee would like to be apprised of further develop-
ments in this case’.

e In furtherance of the aforesaid directive, the matter was taken up
demi-cfficially with the Chief Secretary, West Bengal Government (Annex-
ure A) in which the legal position was discussed at length. - It was pro-
posed that the West Bengal Government may depute one or more of their re-
presentatives to attend a meeting in Delhi to discuss ways and means:of

- securing vacant possession of the premises in accordance with the provis-
sions of either (1) the Rehabilitation of Displaced persons and Eviction of
persons in unauthorised occupation of Land Act, 1951 (West Bengal Act -
XVI of 51) or (2) the Ordinary Law of the country relating to the eviction of
persons in forcible occupation of property belonging to other persons. The
West Bengal Government did not re-act favourably to these proposals. The
Chief Secretary, West Bengal Government, in his reply (Annexure B) inti-
mated that the bone fide refugees residing in 77-C,. Park Street, Calcutia
will be accommodated in new tenements to be put up by Government as
soon as the terms and conditions under which the property will be adminis-
tered are finalised between the Central Government and the State Government,
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It was felt from this reply that while on the one hand the tenements would
take a long time to come up, on the other, the problem of dealing with
people, who may not be bonafide refugees would still remain unsolved and
the eviction of such persens, under the normal process of law, weuld invol-
ve a great deal of delay and expense.

3. The Chief Secretary, West Bengal Government, was again addres-
sed demi-cfficially (Annexure C) in which the difficulties mentioned in
the foregoing paragraph were stated and it was once again propcsed that
the West Bengal Government may reccnsider the original proposal of depu-
ting representatives of his Government for discussion of the problem or
alternatively to agree to the problem being discussed by representatives
afthe Central Government at Calcutta. In his reply dated 6-5-1957 (Annex-
~ure D) enclosing a copy of the letter dated 9-4-1957 addressed by him to
the Postmaster General, West Bengal, the Chief Secretary, West Bengal
Government expressed the opinion that the matters were not likely to im-
prove by discussions hecause of the legal difficulties involved. He, how-
~over, agreed that the Central Government may, if they consider necessary,
depute their representative to come to Calcutta for a discussion, after
consultation with their law advisers, specially on the point that the Govern-
ment Premises (Kviction) Act, 1950 has been declared ultra vires in the
State of West Bengal by a High Court decision. "It was further peinted out
that as the Postal Department is a monthly tenant of the premises it cannot
make the application under the Behabilitation of Displaced Persons and
Eviction of Persons in unauthorised cccupation of Land Act, 1951 (Act XVI
of 1951) not being an owner as required under Section 2 of the Act and that
the only practicable propesition is to requisition the Premises under the
Requisitioning and Acquisition of immovable Property Act, 1952 and there-
after to take proceedings for eviction of persons in unauthorised occupation.

4. In the various exchanges cf correspondence with the State Govern-
ment, it has all along been taken for granted that no action can be taken
under the ‘Government Premises (Eviction) Act, 1950°. The proposal all
‘along has been that the eviction of squatters was to be secured either under
the (1) West Bengal Act XVI of 1951 or the (2) ordinary law of the country
relating to the eviction of persens in forcible cccupation of property belong-
ing to other persons. It was felt that notwithstanding the fact whether action
is taken against one or the other of the two Acts mentioned above or under
the Pequisitioning and Acquisition of Immovable Property Act,1952 (Act No. .
goof 1952) after requisitioning the premises as suggested by the West Beng-
al Government, a stage would come where the State Government would be
called upon to render police help. The Central Government wished to be
assured that such help would be forthcoming when the need arose.

B.- The suggestions made by the State Government are being examin-
-6d. ' The representatives of the Central Government would be deputed to
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Calcutta, if such a course would appear to be fruitful. The Premises may
have to be requisitioned under the Requisitioning and Acquisition. of
Immovable property Act, 1952 for taking effective steps under Section 4 of
the said Act for obtaining possessipn after evicting the persons in unautho-
rised occupation with the help of palice.  The proceedings are likely to be
long-drawn and there are nc prospects of an eatly cessation of this liahility, -

8 The Accountant-General, P, "& T. has also seen this note,

Secretary to the Government of India.:

Te

The Chairman & Members of the Public Accounts Committee,



(ANNEXURE A)

Copy of a 1.0, letter No.NI3, 38-21/46 dated the 18,/20-10:1956
from Shri B. N. Jha, Secretary, Ministry of Communications, New Delhi to
Shri 8. N. Bay, L.C.8:, Chief Secretary to the Government of West Bengal,
Calcutta, :

You are perhaps aware that the premises of 77-C, Park Street
and 23, Nimta Doad, Calcutta which are on lease with the P. & T, Depart-
ment were forcibly occupied by the refugses from East Bengal during 1948
and still continue to be in their possession. The P. & T. Department have
been paying nearly 2s.8,000/- cvery month as rent for these premises.

It is a heavy and unnecessary drain on P. & T. rescurces, and has rightly
drawn adverse comments from the Public Accounts Committee.

8.0 fifforts were made from time to time to evict the “squatters’ from
these premises. During 1952 all legal formalities prescribed by the Govt.
Premises (Eviction) Act, 1950 were completed and the stage for forcible
eviction reached, but the West Bengal Govt, did not agree to provide the
necessary police help on the ground that the law and order situaticn in
Calcutta was such that the forcible eviction of these unlawful cccupants
would have serious repercussions. ' In the meantilne, the Government Pre-
mises (Eviction) Act, 1950 was declared ulfre-wires in the State of West
Bengal and it has not been possible to have reccurse to this Central Act
to get the premises vacated.

3. The Government of India (P. & T.) are now left with “ne alterna-
tive but to take steps under either (1) the Dehabilitation of Displaced Per-
scns and Eviction of Persons in Un-authorised Occupation of L.and Act, -
1951 (West Bengal Act - XVIcf 51) or (2) the Ordinary law of the Country
relating to the evictian of tenants by landlords. It is not possible to have
recourse to the former, as the premises are held by the Central Govi.en
month-to-mocnth tenancy basis and as they do not satisfy the requirement of
being lease-holders of the property. On the other hand, proceedings under
the ordinary law would be long-drawn out and would involve considerable
expenditure, In either case, as we see it, a stage may sopener or later come
when force may have to be used to evict the occupants of these premises
and it is on this point that we are anxious to consult your Government.

4, It is now propcsed to convene a meeting in Pelhi to decide upon
the most suitable method of securing vacant possession of tha«premises.
Besides the nominees cf the Ministry of Communications, representatives
of the Ministries of Finance, L.aw and [lehabilitation of the Central Govern-
_ ment will be requested to attend. I shall be obliged if you could depute one
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or more representatives of the West Bengal Govt. alsc to participate in the
discussions. It is hoped that the meeting would be able to evolve a com-
plete and feasible plan for speedy eviction of these unlawful occupants from
the premises.

R On hearing from you, the B G.. P & T will forward ar agenda
for the meeting and also notify the date. - I hope that some date early in

November will suit your nominees.

With kind regards,



‘ Copy of a D.0. letter No.10924-P dated the 27th November, 1956
from Shri 5. N. Bay, Chief Secretary to the West Bengal Govt. Calcutta to
Shri V. M. Bhide, I.A.S., Deputy Secretary to the Govt. of India, Mlmstry of
Communi cations, New Delhi. -

aaaaaa

Please refer to your b 0 No.NB.28-21/46 dated November 19,

- 1956. It hos been arranged that bonafide refugees occupying No.77- C,Park
_ Street, Calcutta will be accommodated in new tenements to be put up by
Government as socn as the terms and conditions under which the property
_ will be administered are finalised between the Central Government and the

_ State Covernment.
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 (ANNEXUBE )

- Copy of a D.0O. letter No,MB.38-21/48 dated April 9, 1957 from
Cihm B.N. ha, uecreta,rv Ministry of Communications, Mew Delki to Shri
‘ 5. N’ ?’ay, L.C.8., Chief Secretary to the Govt. of West Denaal, Calcutta.

L SRR

In Octoberlast, I had written to you about two buildings in
Calcutta which were rented cut by the . & T, but forcibly occupied by
refugees from East Bengal. 1am enclosmv a copy of that letter for ready
reference. I had suggested therein that the further steps that should be
taken to obtain vacant possession of these premises should be discussed
in a meeting to be attended by representatives cof the West Bemrai Govt.
and the Central Govt.: ~ ~

9. In your reply to this letter dated November, 27, 1956 you have
stated that bonafide refugees would be accommodated in new tenements
under construction after certain terms and conditions have been finalised.
You will observe from the history of the case, as given in my earlier
letter, that even with the provision of such alternative accommedation to
the bonafide refugees - the ?. & T. Department will still have considera.
ble difficulty in evicting those squatters who are not bonafide refugees

as well as such of those bhonafide refugees who refuse to accept alternate

accommodation.

3. I, therefore, feel that it is still desirable toc have a joint meet-
ing wherein we can discuss the further steps to be taken in this long pend-
ing case, If you consider, it will he difficult for you to depute your re-
presentatives to Delhi, representatives of this Ministry will visit Calcutta
during the month to discuss this matter further with your officers.  Kindly
let me know at an early date as to which of the above propesals is accept-
able to you. I shall also be thankful if you could intimate the date which
will ‘be convenient for the representatives of your Government.
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(ANNEXURE D)

R R ST

Copy of a D.O, letter No.3340- P dated May §, 1957 from
Shri 8. N. Ray, ICS, Chief Secretary, Calcutta to Shri B. N. Jha, ICS,
Secretary to the Govt. of India, New Delhi.

I

Please refer to your D.0. No.NB.38-21/46 dated 9th April, 1957.

I am enclosing a copy of a letter which I have written to the Post-
master-General, West Bengal Circle, regarding this matter. Personally,
I do not think that matters will improve by discussion because of the leg
difficulties involved. If you still wish to have a discussion, you may ask
one of your officers to approach me for fixing a date at Calcutta but before
convening a meeting for discussion, I think you should obtain the opinion
of the Liaw Advisers of the Central Govt. specially on the point that the
Government Premises (Eviction) Act, 1950, has been declared uléra vires
in the State of West Bengal by a High Court decision, vide your letter of
the 19th/20th October, 1956,

= m s o 8 o2 s

Copy cof letter No.2445 dated 9-4-1957 to the Postimaster General,
West Bengal Circle, Calcutta from Chief Secretary, Govt. of West Bengal.

2% & s

Please refer to . P. Sen’s 1.0.No.BNG/X-1033/11 dated January
17,1957. Our legal advisers confirm the position that as the Postal Depart-
ment is a monthly tenant of the premises it cannot make the application
under Dengal Act XVI of 1951, not being an “owner” as required under Sec-
tion 2 of the Act. The cnly practical proposition seems to me for the
Central Government to requisition the premises on notice tc the owner and
to the persons occupying the same and thereafter to take proceedings for
eviction of the persons in unauthorised occupation. I am afraid there seems
to be no other way cut and it would be better for the Postal Department to
take legal opinion from the Solicitor to the Central Government.




APPENDIX VIIL

Summary of the main conclusions/Recommendations of the First
Report of the Public Accounts Committee (Second Lok Sabha) on Appropria-
tion Acccunts (Posts and Telegraphs), 1954 55 and Audit Beport, 1956,
Part Il and Audit Report (Posts and Telegraphs), 1957 Part L

sl - Para Min. ; ‘
No. No. concermed. Conclusions/Recommendations.
1 2, 3 4

1. 3(Introduc: D.G . P&T

tion) Home Affairs.
2. 4(-do-) ~do-/ Min. of
Transport &
Com.,” *
Transport &

o3
5
(L]

Com./Finance
(Com) All
Ministries.

The Committee cbserve that disciplinary
proceedings against the delinquent offi-
cials involved in cases of losses, frauds
ete. have been delayed.  While they appre-
ciate the difficulties expressed by the

Posts and Telegraphs Department in this

respect, the Commitiee feel that such
difficuliies are not insurmountable. They
trust next year’s accounts will show
improvement in this respect

The Committee regret that information
desired by them in regard to certain cases
was not received by them in time for draft-

ting their report. They had, therefore, to

defer consideration of these cases.

i), The Committee are not satisfied with
the explanations given for savings under
grant No.111.  In their opinion the tenden-
cy to provide funds in the Budget Esti-
mates on the basis of the plan targets with-
cut a realistic appraisal of spending capa-
city would only hamper the progress of the
Plan by locking up funds which could be
profitably utilised elsewhere. This tenden-
cy is noticeable in other Ministries also.

A more accurate estimation of the spending
capacity is very necessary especially in
the context of the present financial string-
ency and it is hoped all Ministries will
talke due note of the observations of the
Commitiee in this regard.
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1 4
“Finance ii) *The Committee are led to the conclusion
(Communi- ~ thatin thisif‘:-sr%per financial control had not
~cations)/** " been exercised either in the initial stages or
Transport in subsequent stages despite the fact that
& Comimuni- -similar lapses had been pointed out by the
catlons)? Committee in previous years,
Transport & i1i) The Committee regret that the information
Conmunica- Cesired by them has not yet been furnished
tmns/!’ G " bythe B.G,P. &T.
&ﬁ T.- R
4, ~do- In the opinion of the Committee the primary
irregularity in the case referred to in para 9
of Audit Peport, 1957 Part I was that the pay-
nient had been made contrary to the existing
‘instructions issued by the P. & T. Depart-
‘ment. The fact that it bas since been possi-
BT ble to work at the local rates strongly sup-
‘ports the view that there has been avoidable
oxtra expenditure. The Commnittee, therefore
desire that the . & T. Department should
investigate this case and fix responsibility
on the perscns concerned for making pay-
ments at higher rates without recording
reasons.

8, Transport & The Committee deplore the purchase of
Communica-~  material in the case referred to in para § of
tions/D.G., Audit Report P, & T., 1957 Part I without
Po&T. reference to stock in hand.. The Committee

* desire that the department should take
prompt steps to guard against such lapses.
They would alsc like to know the action
taken by the P. & T. Department against the
persons respons;tble for cver-indenting of
‘ “cloth@
B, -0

l*e Committee are unable to appreciate the
regsons for subseauendy abandoning the pro-
posal to- acquire the building after protracted

_hegotiations,: The mfructuous expenditure

could have been avoided if the department
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7.

8

10

12

18

DG, P& T,

~do-

~do-

had before examining the guestion of pur-
chasing the property made full enquiries into
the title of the property and the price accept
able to the vendor.

i) The Committee chserved that in the case
referred to in para 5 of Audit Report, 1957
Part I, even though it was known that the
refugees had occupied the sheds and out
Louses by Septemmber, 1949, adequate
security measures were not taken to protect
the remainder of the preperty at the time of
vacating itin June, 1951,.

ii) While the Committee appreciate the legal
complication in the case, they cannot but
express their.concern at the large infruc-
tucus expenditure which still continues to be
incurred in the rental of these buildings.
They would once again stress the urgency of
finding a soluticn to save the Exchequer from
this recurring liability and the Government of
West Dengal should be strongly urged to help
in a final solution of this tangle.

The Committee disapprove the manner in which
the equipment was purchased in the case
referred to in para 6 of Audit Report, 1957

part I, without proper planning and investi-
gation regarding its usability. The Committee

~ trust that in future the Posts and Telegraphs

Department would not embark cn the purchase

- of plant and machinery without 2 defiinite

plan for using them.

i) The Conmittee reserve their comments in
the case referred to in par 7 of Audit Report,
1957 part I till the information desired by them
is made available by the D.G., 2. & T,

- ii) The Committee desire that the B.G, P& T

should keep a strict watch on all works under-
taken without prior financial sanction,
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10.

i1,

Sk
o
s

14.

2 3
14
D.G., P. & T.
15 <do
16 DG, P&
T./ Heme
Affairs,
7T DS, P .
T, -
18. ~do-
19 do-

The Coemmittee would like to be apprised of
the final outcome of the proceedings against
the Manager of the Depot and the contractor
involved in the case referred to m para 8¢f
Audit Report, 1957 part I ‘

The Committee wish to reiterate the impor-
tance of expeditious departmental action
against the delinquent officials involved in
frauds in Post Offices and trust that the

P. & T. Departiment will take steps to achieve
this end. They would like to be apprised of
the final outcome of the case referred to in
para 10 of Audit Peport, 1957 Part L.

The Committee suggest that it will be condu-
cive to better discipline if departmental pre-
ceedings are. started against delinquents
simultaneously with the police enquiry.

The Committee were informed that the exis-
ting system of payments in Saving Banks
Accounts was inherently defective. They .
Desire that . & T. Department in consul-
tation with Audit should urgently consider
thie re vision of the procedure with a view to
obviate the possibility of recurrence of such
frauds. They would also watch further
develcpments in the particular case.

iiy The Committee are led to the view that
the ‘entire Savings Bank procedure in Post
Offices needs a thorough examination with
a view to better safe-guarding of the
interests of the State while at the same time
effecting simpli fications in the procedure i in
interests of the depositors.

The Committee would await the results of the
Departraental investigations in the case

referred to in the para 12 of Audit Beport, 1957
part L. At this stage, the only comment which
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18.

17.

19.

20

21

22

23

D*Gv’ P& & Ta

Transport &
Communica-
tions/ D.G.,
P.&T.

D.G,P.&T.

-do-

C. & A.G.

the Committee like to make is that although
more than three years have elapsed, very little
progress appears to have been made.

The Committee see no reason why the outstand-
ing of the Telephone Bevenues could not be
brought down considerably.

The Committee were concerned that delays in
furnishing replies to Audit still continued.
The Committee would re»:jterate their previous
recommendations made in paras 3§ and 84 of
their First and Seventh Reports respectively
and desire the P. & T. Department to impress
upon all the officers the importance of prompt
attention to Audit observations.

In view of the magnitude of losses of copper
wire the Committee would suggest that the

P. & T. Department should study this problem
in the light of measures adopted by other
countries.

i) The Committee were concerned to see that
despite repeated assurances given to them the
Atate of store accounting in the P. & T. Depart-
ment had not shown any improvement.

i) The Committee were informed that the
closure of work orders and preparation of labour
and material schedules were in progress and
the P. & T. Department expecied to complete
these by October, 1957 and December, 1957
respectively. The Commnittee trust that the

P. & T. Department weuld be able to adhere to
these target dates.

They desire that progress report may be

‘submitted to them.

iii) The Committee would also like that the
comments of Audit on the revised procedure
regarding inclusion of the customs duty in the
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20-
21.

29.

o4,

o4

25

27

28

29

Transport &
Communica-

tions/Finan-

ce (Com.)

Transport &
Communica-
tions.

-do-

D.G.,P.&T.

~do-

~do=

price of stores adopted by the P. & T. Depart-
ment, be reported upon in the next year's Audit
Report.

The Committee should be furnished with the
information desired by them.

The Committee would like to be informed of
the progress in the reconstruction of the
accounts of the Telephcne expansion project
in the Bombay Telephone District.

The Committee are surprised that the Senior
Superintendent, Post Offices should have
thought it fit to reinstate the official on
compassionate grounds pending completion of
disciplinary proceedings against him. In their
opinion, the Senior Superintendent had gravely
erred in allowing his judgement to be influenced
by compassionate considerations instead of the
merits of the case and the larger interest of the
administration.

The Committee would await a further report in
this case.

The Committee would like to be informed of the
action taken against the officers concerned in
this case.

The Committee desire that the disciplinary
action should be taken against the persons
concerned who had contributed to the delay of
9 years in reaching a decision in this case.

The Committee trust that the instructions issued
by P. & T. Department for timely review of cases
involving financial implications and those laid
down in the Central Secretariat Manual Procedure
to safeguard the loss of official records would be
stnctly followed in future.
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1 2 3 4
26, 80  Transport & The Committee observe that .despite the
: Communica  protracted correspondence between the
t;ions,/ Governments of India and West Bengal no
D.G., P. & T.  tangible results have been achieved in get-

ting the premises vacated.

733-L.8, R P~ 1811587 1,800




